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0A No. 73?/2003

De llr i th r s the 2nd da1' o f

(.1 )

April,'200:lNew

HoN ' tllt sH.
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ILILDtP StNGH, ME}ItsEH

Sh. Sttnder Stngh
s,/o Sh, Durga Dass
Dtrl -I, Northern Hai lway,
(',/e, SS[- (Slratabadr & Hajdhani Power Car)
LOG Shed, A.;mer i Gatr-',
I'lew Delht. App t r catrt

( tiy Advo(--a.te : Sh . San j ay Slrangar i )

Versus

Ihe GeneraI Manager,
i.,lorthern Ha r Iwa!',
Baroda House, New DeIhi.

llre Drvrslonal Harlway Manager,
Northern Railway, DHM 0ffice,
Che Ims f ord lload , New De lh r .

l'Ire Senior Section Engineer ( P. C. )
Shatabad r t.0G Shed,
Nortlrern Ha r lway, A;mer i Gate,
New DeIhi. Hespondents

OBI}EB(Of,AL,

l{eard Iearned counsel for appl icant.

i, [.earned counsel for applrcant submrts that he had beetr

earlier paid ot,ertime allowance for similar duties performecl

but now the respondents have drscontrnued to pay the same.

After hearing the Iearrred counsel for the epplicant and going

through tlre record I think that this OA can be drsposed of at

this stage i.tself by directing tlre respondents to decide the

representat ron made lrl' the appl icant, whrch has not st i I I been

decided, by passing a reasoned and speakitrg order.

3. Accordrngll', the OA stands drsposed of with tlre drrectron

to the respondents to decide the represetrtation by passing a

reasoned and speakrng order wrthrn 2 months from the date of

rece rpt of a L-opy of th rs order.

( LUL TP SINGH )
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